OA 571/2020

CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

OA/020/00571/2020
HYDERABAD, this the 23" day of September, 2020.

Hon’ble Mr. Ashish Kalia, Judl. Member
Hon’ble Mr. B.V. Sudhakar, Admn. Member

6‘6\;\‘!8",3,"."@
\ 5 A

%\P.Hayakhan, Gr-C,

3
N &’

Centry,

¢/S/o P.Rajakhan,
Aged 34 years, Occ : GDS Packer,
Chowdepalle SO,
Punganur Sub Dn, Chittoor Dn,
..Applicant
(By Advocate : Mr.B.Gurudas)

Vs.
1. Union of India, Rep by the Secretary,
Department of Posts, Dak Bhavan,
NEW DELHI - 110 001.

2. The Chief Postmaster General,
A.P.Circle, VIJAYAWADA-520 003.

3. The Postmaster General,
Kurnool Region, KURNOOL-518 002.

4. Sri O.Vijayakumar S/o not known, aged 58 years,
The then SSPOs Chittoor Dn, Now SSPOs Bhimvaram Dn,
Bhimavarm Post. AP.

5. The SSPOs, Chittoor Dn, Chittoor Post 517 001, AP.

6. Sri Reddy Sekar S/o Not known,
Offg IP Punganur Sub Dn, Punganur Post.

7. Smt.K.Vidyavathi W/o Not Known,
Ex-IP Punganur, Now ASP Madanapalle Sub Dn,
Madanapalle Post AP.

8. Sri B.Manigandan S/o Not Known,
IP Chittoor South Sub Sn, Chittoor Dn AP.

9. SPM, Chowdepalle SO, Chittoor Dist.

....Respondents

(By Advocate : Mrs.K.Rajitha, Sr.CGSC)
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ORAL ORDER
(As per Hon’ble Mr.B.V.Sudhakar, Administrative Member)

Through Video Conferencing:

2. The O.A. has been filed, challenging the irregular transfer of

the applicant.

3. The brief facts of the case are that the applicant while working
as GDS Packer, Chowdepalli Sub Office, was transferred to
Annagaripalle B.O under Madanapalle Sub Division vide Memo
dated 3.6.2020. Aggrieved over the same, the present O.A. has been

filed.

4.  The contentions of the applicant are that the transfer order was
issued without following the guidelines issued by the respondents on
21.10.2019. The applicant alleges that he made several complaints
against the Inspector, Punganur Sub Division to the Senior
Superintendent of Post Offices, Chittoor Division and also to the
higher authority. As a vindictive measure, the applicant claims, he
has been transferred. The complaints have not been acted upon by
the respondents. The applicant also made an appeal to the Chief
Postmaster General on 6.6.2020, which has not been disposed of till

date.

5. Heard Sri B. Gurudas, learned counsel for the applicant and
Smt. K. Rajitha, learned Senior Standing Counsel appearing for the

respondents and, perused the pleadings on record.
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6. The case is about the irregular transfer of the applicant from
Chowdepalli S.O. to Annagaripalle B.O. The applicant claims that
the transfer has been made against the transfer guidelines. Besides,
he states that since he made complaints about the corrupt practices of
Inspector of Posts to the superior orders, as a measure of vendetta,
he has been transferred. Aggrieved over the transfer, the applicant
made an appeal to the Chief Postmaster General on 6.6.2020.
Learned counsel for the applicant prayed for a direction for disposal

of the said appeal at the earliest.

7. In view of the above prayer, the respondents are directed to
dispose of the representation/ appeal of the applicant as per the
relevant rules and in accordance with law and pass a reasoned and
speaking order, within a period of 8 weeks from the date of receipt

of this order.

With the above direction, the O.A. is disposed of at the

admission stage, without going into the merits of the case. No order

as to costs.
(B.V.SUDHAKAR) (ASHISH KALIA)
ADMINISTRATIVE MEMBER JUDICIAL MEMBER

Ipv/



